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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
Original Application No. 505/2024

IN THE MATTER OF:-

News item titled It Ja37 @7 & HHd ST HY &, aTdt 1 ST = & ¢ ACEirR: AN CIE T
appearing in Amar Ujala dated 02.03.2024.

Reply on behalf of Central Pollution Control Board i.e Respondent No. 2

. That, Hon’ble NGT vide order dated 08.05.2024 and notice dated 16.05.2024 has
sought the reply of Central Pollution Control Board (hereinafter referred as CPCB)
in the instant Original Application. Thereby, the reply is made in succeeding

paragraphs.

. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and control of Pollution) Act, 1974. It performs the functions under The
Water (Prevention and control of Pollution) Act, 1974, The Air (Prevention and
control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

. That, the matter is related to alleged illegal mining taking place near the Aung police

station area in Fatehpur district, Uttar Pradesh.

. That Central Government has issued EIA Notification in the year 2006 to make it
mandatory to obtain prior Environmental Clearance from Central Government
(category A projects) or State Environmental Impact Assessment Authority
constituted by Central Government (category A projects) for all
projects/activities covered under the Schedule of the said notification, which
include mining of minor minerals, except for certain exempted cases as per

Appendix IX of the Amendment Notification dated 28.03.2020 (Annexure-I).
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5. That, under provisions of the Mines and Minerals (Development and Regulation)
(hereinafter referred as MMDR) Act, 1957 the state governments are empowered to
make the rules for regulating the grant of various forms of mineral concessions in
respect of minor minerals and to make rules for preventing illegal mining,
transportation and storage of minerals. All such mining which are illegal can be dealt

with in the provision of MMDR Act by the concern state authorities.

6. That, the CPCB requested Uttar Pradesh Pollution Control Board (hereinafter
referred as UPPCB) vide letter dated 29.05.2024 & 21.06.2024 to provide a report
in this matter and further an e-mail dated 14.08.2024 was sent to UPPCB and Mining
Office Fatehpur in this regard.

7. That, UPPCB has replied to CPCB's letter vide email dated 14.08.2024 and shared
the report of site visit conducted on14.08.2024 by a team deputed by office order
dated 22.05.2024 of District Administration in reference to the order dated

ARY B¢ L .
f\ @( 8.05.2024 of Hon'ble NGT in this matter, comprising of officers of Forests,

”
R,LC Shaf”dDh?;Y \Rivenue and Mining offices at district level and UPPCB Regional Office, which has
M.C.T. of Delhi | g

\ Reyd. No. 1513 vb en submitted by UPPCB to Registrar NGT (PB) vide letter dated 14.08.2024.

8. That, the said report of the team deputed by District Administration reveals that a
permission for mining 3200 m3 ordinary soil from 0.1860 ha land was given to Mr
Rohit Kumar on 05.01.2024. However, Mr Rohit Kumar carried out mining of 6732
m3 ordinary soil from a 51m x 33m, thus violated the mining permission in terms of
quantity of mined soil. The mining depths also exceeded the 2 m limit under
exemption category. These violations were observed during an inspection by mining
inspector earlier on 21.02.2024 and District Collector Office issued show cause
notice to the violators to impose Rs 50000/- penalty on 02.03.2024 which was
replied by letter dated 02.04.2024. The above report of the team deputed by District

Administration has reported that the reply to show cause notice has been rejected
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and the penalty of Rs 50000/- has been imposed by order dated 08.04.2024 and since

the penalty has not been deposited yet RC will be issued for its recovery.

9. That, the answering respondent craves leave of the Hon’ble Tribunal to file

additional reply, in future, if required.

10.That in light of the above submission, it is respectfully submitted that this Answering
respondent i.e. CPCB, shall abide by any order(s) or direction(s) passed by this
Hon’ble tribunal in the instant OA.

\og

(Nazimuddin)
Scientist ‘F’
Central Pollution Control Board
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 505/2024
IN THE MATTER OF:-

News item titled “Swt e @ & wfaa arar F &, ot w1 wiar =fiv =er @ & o, e 7§ e
appearing in Amar Ujala dated 02.03.2024.

AFFIDAVIT

I, Nazimuddin, working as Scientist ‘E’ in Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar, Delhi, the Respondent No. 2 in the above matter, do hereby

solemnly affirm, declare on oath and state as under:-

. That I, the deponent herein is authorized representative to represent the Respondent
CPCB in the present case, and as such, ] am well conversant with the facts and
circumstances of the present case on the basis of the information derived from the
official records, and hence, I am competent and authorized to verify, sign and swear
this affidavit on behalf of the Respondent CPCB.

That the accompanying reply may be read part and parcel of the present affidavit
as I am competent to swear this affidavit.

That the accompanying reply has been drafted and filed under my instructions and
authority the contents thereof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records and
documents and the contents of the same are read over and explained to me and are

not repeated herein for the sake of brevity.

\g(

DEPONENT
/ Nazimudaii
1@ ‘7% / Scientist 'F"

FHEr wgEor HEsor s
Central Pollution Control Board
(watawor, 39 T4 eary WRad= WA, NG EaR)
(Mo Environment, Forest And Climate Change, Gowt. of India)

¥ wg=, gdf aefs TR, fReefi-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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VERIFICATION:

104

AUG
Verified at New Delhi on this day of 10 r\\32024 that the contents of the above
reply are correct and true on the basis of the records of the case as mentioned in the
day-to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-

stated.

\ i //
B
DEPONENT
Nazimuddin

@ ‘' / Scientist 'F'
BT TgEor FrEsor s
Central Pollution Control Board
(vafawwl, 79 T4 ey WRad WA, ARG W)
(Mo Environment, Forest And Climate Change, Gowi. of India)

& wa=, gil aefs wR, Ref-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

70 A M
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Wt 7. §.7er.- 33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

HY.S.-2).Te.-37.-28032020-218948
CG-DL-E-28032020-218948

HATYTIOT
EXTRAORDINARY
AW [I—EE 3—I9-TUe (ii)
PART II—Section 3—Sub-section (ii)

T & T
PUBLISHED BY AUTHORITY
. 1088] 7% fett, AT, 9T 28, 2020/57 8, 1942
No. 1088] NEW DELHL SATURDAY. MARCH 28. 2020/CHAITRA 8. 1942

A taRer, a9 S oAy aRady wEray

i
7% feeft, 28 |1+, 2020

FLAT. 1224(3).—af=or F&fer (Ferme) afaff=aw 2020 (2020 #T 2), @W @ @l s (FFm @
fAfRere) srferfAerm, 1957 (1957 &7 67) (R o = Te=Tq UHUHS gfafa=a #2777 2) 3T 10
FALY, 2020 T TATH e FHAT TAT T AT AT FTAT F AT FIAAT FATGT F dqor F foro gty 7
HATAT TE GT7T 87 FT ST TATTA (3T 7 E;

g, maumStar gfafFe £ grer 87 ft ST-aTT (2) T8 IwEy AT g F = afgthew o A
FeawT v BT e Bfar & smfee Gl ara & g gu off, 4T 8% ff Sw-ameT (5) T ST-4TT (6) F
IUHT F T T ZI AT FAA T FT THA FATAT AT ATAT A7 I AT F 1w 71 FZ09 7977
To R F qefiT SUEtad GHRAT F AT ATATHT F wreAw ¥ atorg ot EfemT afdw, aqeres,
RafY, srarta ot ==t w27 a9 ff aafer F oo =t uge uw [ ger awsr s,

A7, THUHSTATT ATAAH A 47T 8 T IT-4TT (3) Tg ST FIAT g 1o aeqHa T o+ AT
gafae BT a9 ¥ gra gu oft, a2 Sw oy v e q=r vt F a7 2 v f =ty F oo = dt
ST,

1627 G1/2020 (1)
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A, TUESATT At T AT T % T F O FET qET, ST qH F qohres
TTAIOT AT T FATAT FT ATATHAT T F a1, 1533 (%), T 14 [Feaw, 2006 (Rrer zod =5 7991q
Tarw GfAe=ET, 2006 FET TAT 2) F TETT ITLT T AR 7 F T arreTeF awaAdT 2|

AT, TATAT, A AT FTAD TG HATAT H TEHT o (oI STy == 7 ST F2 % oy o
T AT Y AT F ATART F o srerraaAt £t witw aw; @i ariafiE qErer g da7v AT
&1 % Sfra I o e (G F-T2T), T ST, Arfe o BT (=T,

I, AT, FeA T TR, TATT07 (Feeron) e, 1986 F Ferm 5 % su-fFerw (4) F @y af¥a werraeor
(FTeamr) erfarf=e, 1986 (1986 T 29) FT 4mer 3 FT IT-4T7T (1) T IT-ATIT (2) F @< (V) FTIT T=eq Tt
FT TANT F7d g0, ATRRd |, I =i % Faw 5 % su-fFaw (3) * @ (%) F weft = v ervar 7
afegfe F wemrq ofiT afirgmmT 7. F1. @r. 4307 (), a9 29 F797, 2019 FT FfdwwT w7 gu, Tarsn
Fferg=eT, 2006 § REfertad deme w7t g, 97 -

TFT ATATHAT H, -

(i) T 11 ®, IT-9T (2) F wesTa FAeAtertera Sw-a=T ermwerrioa B s, et -

“(3) am U afas (A @i fBAffem) afaffew, 1957 (1957 #71 67) it a1 8% it 37-ame7 (5)

Y IT-ATT (6) F IHALT F FefIH q=TAH W AT TAT T FT TAHA AT A ATAT AT ST

gfaffeg F o= <diw adim aame 7u Famt F i swetaa g F aqeme ot F arem T

=R TAT 72T F a4 f arfa T I a7 f =ty F o =l waw  w [{gg o wtaeofe

ATy FAfET=r afota BT T a9 ST $7 qg 7= T2 W A a1 F G a9 6 dare h

form a7 suw sfeatara Rt ot F aqam 72 wataeeftr sarafy, 737 fEeft aftmer 2 =,

THH T ST AT TFAT g, I TET AT T TAAAT T FT T TATEIINT ST F At @i

STAT o AHTT (HTaY @A AT F4T 5217 % foro FEferqor g,

TR, AHA ACAT A ATAT FAT TET WYL FA F qEF H A AT A oAty F fiae @A
TTTErF0T & T TATAZ00 JATIiT % oI Sraaey 1 & Ffsrme F#3m’”;

(i)  FTTHTF HE A (F) F AHA, @ (5) F e (2) F T F wewq Aty @ gt

“(3) THT LT F FAT F TYATT THAAT TgaT™ T @A @17 A= (B e =faera=)
arfarfaerm, 1957(1957%67)%3@@%%&@“@;%%@%%%@%&#
2 afast =gy aet #1 Fewr a1 fewee diw e s afafem F adfiw de g
FATT 0 Rt F i SweEtaa afEET F aqE et F 9w  99_T a6 areft
T F¥ TH THTT ATATT FAF g 0TT F T F =T § 721 gMT1”

(iiiy  wfrforse - IX ¥ form, Freferfem aftfore st G s, st -
“qfifrsz - 9
FHIATT AT o TATTEOi STy T et 7 g
1. AHe GA T ATy (g A A 7 Fret g mh F 9w, ey, arfr e w

form st et & e AT
2. e @ g7 ot & 2reet aqr g o {6y #F Zveet a9 €, & forg "rarer gy 4
Freg F¥ AT

3. Tt TR ATE % AT F 1 I T AT F THIT FT g2
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4.

10.
11.
12.

13.

TTT THATAT § AT AT T AT A7 AT THET FT (<6 ITART AT ATH F THIT F1
F forT wor = g ==

TTETIA T S GTHIOT qTATaT AT SRt T T 21T, FETeAT Tt TTsE e Jreior Trenme e
AT T, 97T TERTT ThTHT, TTATSrd 4T |ATHET ST g7 I T, qrerrat a7
Ftert &7 HRETm)

TR AT

FTET, ATATET, WET, AT, TET AT AGI AT STh AT TAT ATTIT T F TS * fory
AT A7 TS AT

ST | [T TR A qrd 14 wAdy, 1990 Ft erfeeg=ar . §1 / 90 (16)/ THtar—
2189 (68) / 5 — FU=T= FTT AT AT AT FIIT AT % TAH ST AT FHT|

TR T FT Hq7 AT & F ST I F At (YT G-I, TEAT =, A
CEERAEEE

=T AT T  foro Fer i gare)

S Forer a7 et gforge a1 B avr Taw wfasr F areor av B 7z, 9, 39,
T (T, onfE § g1 ATAT T T T F o Aremer g A7 7 FT Ie@a ave
ATTET AT ATE ST Rty 7T AT S

o TR, e T v g Fram ar [Emt F i G gt ST F =
o =rfae T = 21

[T, ¥ Sre=11013 / 47 / 2018, T, 11 ()]

oot : ot srfer=mT ST F TS, ST, 9, 99 3, U9 (i) ® . FT 9 1533 (), are 14
e 2006 FreT weTfora Fir w2 off i Re=ferfea = g oSt ot T T -

1. FT. 4T, 1949 (), a8 13 F==7, 2006;

© © N o g & Db

-
—_ O

FT. 9. 1737 (), a1 11 erFg@T, 2007;
FT. 9. 3067 (), ar¢ra 1 faw=re, 2009;
FT. 9. 695 (1), AT 4 &der, 2011;

FT. 9. 156 (1), AT 25 ST, 2012;
FT. 9. 2896 (), aTia 13 fawae, 2012;
FT. 9. 674 (1), AT 13 7T, 2013;

FT. 9. 2204 (), AT 19 FoTE, 2013;
FT. 9. 2555 (1), AT 21 e, 2013;
FT. 4T, 2559 (), AT 22 erre, 2013;
FT. 9. 2731 (), ardra 9 =, 2013;



1 UALLL 1L U INDIA [ DAL RKAURKDJLIINAKY

[FAKL 11I—DEC. 5(11)]

12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.

3 3

3

34 4

344434344

34 4 4

34 4 4

34 4 4

34434344

. 9. 562 (1), I 26 wEAT, 2014;
. 9T, 637 (), AT 28 A, 2014;
.. 1599 (), @ 25 5, 2014;

. 9. 2601 (), aT9@ 7 reFqav, 2014;
1. 2600 (), AT 9 FFET, 2014;
ar. 3252 (&), ArdE 22 e, 2014;
ar. 382 (), AT 3 WA, 2015;
ar. 811 (), aT¢r@ 23 |7+, 2015;
ar. 996 (&), ATErE 10 @i, 2015;
ar. 1142 (), a8 17 eier, 2015;
ar. 1141 (1), ardra 29 e, 2015;
ar. 1834 (1), ATHE 6 FeTE, 2015;
ar. 2571 (&), AT 31 ered, 2015;
ar. 2572 (&), T 14 A=, 2015;
ar. 141 (%), T 15 ST, 2016;
1. 648 (), AT 3 W, 2016;

ar. 2269 (&), AT 1 qeTE, 2016;
ar. 2944 (=), aTdrE 14 e, 2016;
1. 3518 (&), ATdE 23 7=, 2016;
ar. 3999 (), arda 9 fawa, 2016;
oar. 4241 (%), ardE 30 fw=re, 2016;
ar. 3611 (1), ATrE 25 e, 2018;
ar. 3977 (), AT 14 e, 2018;
ar. 5733 (&), ardrE 14 7=, 2018;
ar. 5736 (&), AT 15 7947, 2018;
ar. 5845 (1), ATHE 26 =T, 2018;
ar. 345 (&), AT 17 S==ET, 2019;
ar. 1960 (1), a8 13 5, 2019;
ar. 236 (), AT 16 T, 2020;
.. 751 (&), AT 17 7=, 2020; i
. 9. 1223 (), AT 27 @, 2020 |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

S.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10% day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted;

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14% September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29™ November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

In the said notification,-
(1) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(i1) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(111) for Appendix-IX, the following Appendix shall be substituted, namely:-

10
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“APPENDIX-IX

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require Prior Environmental Clearance, namely:-

1.

10.
11.
12.

13.

Extraction of ordinary clay or sand by manual mining, by the Kumbhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
Removal of sand deposits on agricultural field after flood by farmers.

Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

Digging of wells for irrigation or drinking water purpose.
Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

Activities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-IA.11 (M)]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers:-

1.

A A O o o

._
e

—
[ SO I

—
w

S.0. 1949 (E), dated the 13® November, 2006;
S.0. 1737 (E), dated the 11% October, 2007;
S.0. 3067 (E), dated the 1% December, 2009;
S.0. 695 (E), dated the 4™ April, 2011;

S.0. 156 (E), dated the 25% January, 2012;
S.0. 2896 (E), dated the 13™ December, 2012:
S.0. 674 (E), dated the 13® March, 2013;

S.0. 2204 (E), dated the 19 July, 2013;

S.0. 2555 (E), dated the 21* August, 2013;
S.0. 2559 (E), dated the 22™ August, 2013;
S.0. 2731 (E), dated the 9™ September, 2013;
S.0. 562 (E), dated the 26™ February, 2014;
S.0. 637 (E), dated the 28® February, 2014;

11
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14. S.0. 1599 (E), dated the 25t June, 2014;

15. S.0.2601 (E), dated the 7™ October, 2014;

16. S.0.2600 (E), dated the 9 October, 2014:

17. S.0. 3252 (E), dated the 22™ December, 2014;
18. S.0. 382 (E), dated the 3 February, 2015;

19. S.0. 811 (E), dated the 23 March, 2015;

20. S.0.996 (E), dated the 10® April, 2015;

21. S.0. 1142 (E), dated the 17™ April, 2015;

22. S.0. 1141 (E), dated the 29% April, 2015;

23. S.0. 1834 (E), dated the 6™ July, 2015;

24. S.0.2571 (E), dated the 31* August, 2015;

25. S.0.2572 (E), dated the 14% September, 2015;
26. S.O. 141 (E), dated the 15® January, 2016;

27. S.0. 648 (E), dated the 3rd March, 2016;

28. S.0.2269(E), dated the st July, 2016;

29. S.0.2944(E), dated the 14® September, 2016;
30. S.0. 3518 (E), dated 23" November 2016;

31. S.0.3999 (E), dated the 9% December, 2016;
32. S.0.4241(E), dated the 30™ December, 2016;
33. S.0.3611(E), dated the 25% July, 2018;

34. S.0.3977 (E), dated the 14 August, 2018;

35. S.0.5733 (E), dated the 14th November, 2018;
36. S.0.5736 (E), dated the 15th November, 2018;
37. S.0. 5845(E), dated the 26th November, 2018;
38. S.0. 345(E), dated the 17th January, 2019;

39. S.O. 1960(E), dated the 13th June, 2019;

40. S.0.236(E), dated the 16th January, 2020;

41. S.0.751(E), dated the 17th February, 2020; and
42. S.0. 1223(E), dated the 27th March, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 505/2024

News item titled “3oR 9&er @9 ¥ HHAT BT BN &, Gl ST W1 TR I 6T
g 79N, woiidl § Rera” appearing in Amar Ujala dated 02.03.2024

Date of hearing: 08.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the

news item titled “3eR & T | WH SIAT HY &, eRA BT EFT IR I I8

g 7o+, ool § RIerIa” appearing in Amar Ujala dated 02.03.2024. The

news item relates to the alleged illegal mining which is taking place near
the Aung police station area in Fathepur district, Uttar Pradesh. The
news item refers to a viral video showing that the trees, plants and hills
are being destroyed on account of illegal mining. It also discloses that the
illegal mining is affecting the environment and on account of such illegal
mining the agricultural land is shrinking. It also discloses that a big area
of the forest department is in Ashapur - Abhaypur village and by illegal
mining the forest area is also being destroyed. The complaint is about

mining upto the depth of 25-30 feet by one local leader of Abhaypur.

2. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

3. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.
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5.

59

Hence, we implead following as respondents in this matter:

@)

(i)

(i)

(iv)

Uttar Pradesh Pollution Control Board, through its Member
Secretary, Building No. TC-12V, Vibhuti Khand, Gomti
Nagar, Lucknow — 226 010

Central Pollution Control Board, through its Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi — 110
032

Ministry of Environment, Forest and Climate Change,
Regional Office (CZ), Kendriya Bhawan, 5th Floor, Sector ‘H’
Aliganj, Lucknow - 226 020

District Magistrate, Fatehpur, DM Office, Collectorate

Campus, Fatehpur — 212 601

Let notice be issued to the above respondents for filing their

response atleast one week before the next date of hearing by e-mail at

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

6.

List on 21.08.2024

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

May 08, 2024
Original Application No. 505/2024

AS.
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